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Title: Demand for change in legislation to give justice to the inmates /

victims of wrongful prosecution.

ot SgHT Mgl (F-XUTST): FEIed, AHTHT H B 3 I Uga o
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R} U Bt 9t faal % - The victims of wrongful prosecution

demand a change in legislation with proper checks and balances to

ensure non-concurrence of the same. The National Human Rights
Commission in 2020 recommended concealing the identities of sexual
offenders until proven guilty. A Report (277) by the Law Commission of
India (2018) expressed grave concerns regarding such cases and

subsequently suggested amending the CrPC, 1973 with key
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recommendations and changes in the legislative framework along-with

speedy settlement of such cases.

Heiey, fegwd™ g-aT @ 9aY go! SHIY! gl The duty of

defence towards its innocents tilts heavier than the offence on the

sinners, and the Prison Statistics India had stated 67.2 per cent prisoners
as under trials. rég%dlﬂ e @i%ﬂqg'\“‘lld gH I[3C &l g - prohibition of
discrimination on grounds of religion, race, caste, sex or place of birth.
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